GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO.3830
TO BE ANSWERED ON 22.12.2015

Notification on Environmental Protection

3830. SHRIMATI RANJEET RANJAN:
SHRI GAURAYV GOGOl:
Will the Minister of ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased
to state:

@) whether the Government has received the comments from the public on the draft
notification issued in April, 2015 regarding the Environment (Protection) Act, 1986
and if so, the details and the present status thereof;

(b) whether the Ministry has held consultations with stakeholders on the draft notification
and if so, the details thereof;

(c) whether the draft notification impose Emission Limit Standards on the installed
thermal power plant capacity set up between January, 2007 and December, 2016, if
so, the details thereof;

(d) whether the Emission Limit Standards for thermal power plants installed before
December 31, 2003 is lower than the Emission Limit Standards for thermal power
plants installed between 2003 and December, 2006 and if so, the reasons therefor; and

(e) whether the draft notification makes a distinction between polluted localities and
greenfield areas for imposing Emission Limit Standards for Mercury, if so, the details
thereof and if not, the reasons therefor?

ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) FOR ENVIRONMENT, FOREST
AND CLIMATE CHANGE
(SHRI PRAKASH JAVADEKAR)

(a) & (b) Yes Sir. Comments were received from different stakeholders including general
public on the draft notification on Standards for Thermal Power Plants (TPPs) issued in
April, 2015 under the Environment (Protection) Act, 1986. The Standards for TPPs were
finalized also considering the comments received. The comments received were related to
emission limits of Sulphur-di-oxide (SO;), Oxides of Nitrogen (NOx), Particulate Matter
(PM), water consumption etc.

(c) A copy of the notification is annexed.

(d) Considering the technical feasibility for installation of pollution control systems and age
of the power plants, the lower emission limits of SO,, NOx and PM have been prescribed for
TPPs commissioned prior to December 31, 2003.

(e) The notification does not make any distinction between polluted localities and greenfield
areas for mercury for implementing these standards uniformly.
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Annexure

ANNEXURE REFERRED TO IN REPLY TO PART (A) TO (C) OF LOK SABHA UNSTARRED
QUESTION NO.3830 DUE FOR REPLY ON 22/12/2015 REGARDING NOTIFICATION ON
ENVIRONMENTAL PROTECTION RAISED BY SHRIMATI RANJEET RANJAN AND SHRI
GAURAYV GOGOI.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 7th December, 2015

S.0. 3305(K).— In exercise of the powers conferred by scctions 6 and 25 of the Environment
(Pratection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to

amend the Environment (Protection) Rules, 1986, namely:~
1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2015.
{2) They shall come inta force on the date of their publication in the Official Gazette.
2. In the Environment {Protection) Rules, 1986, in Schedule 1, -
(a) after serial number 5 and entsies relating thereto, the following serial number and entrics shall be

inserted, namely:—

| Sr. No. Industry Parameter Standards
1 2 3 4
“5A. Thermal Power Water I All plants with Once Through Cooling (OTC)

Plant (Water consumnption shall install Cooling Tower {CT) and
achieve specific water consumption upto

censumption iimit)
' maximom of 3.5mYMWh within_a period
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of two years from the date of publication
of this notification.
All existing CT-based plants reduce specific
water consumption upto maximum of
3.5m’/MWh within a perjod of two years from
the date of publication of this notification.
New plants to be installed after 1% January,
2017 shall have to meet specific water
consumption upto maximum of 2.5 m’/MWh
and achieve zero waste water discharged”;

(b) for serial number 25, and the entries related thereto, the following serial number and entries
shall be substituted, namely:-

Sr. No. Industry Parameter Standards
1 2 3 4
25, Therma] TPPs ( units) installed before 31t December, 2003*
Powex Flant Particulate Matter 100 mg/Nm?
Sulphur Dioxide {307 600 g/ Now® (Ui Saller than S00MW
capacity units)
200 mg/Nm* (for urits having capacity of
S00MW and above)
Oxides of Nitrogen [ NOx) 600 mg/Nm?
Mercury (Hg) 0.03 mg} Nmé(for units having capacity of
S00MW and above)
TPPs (units) installed after 13 January, 2003, upto 31 December, 2016
Particulate Ma.ttef 56 rﬁg/ Nmd
Sulphur Dioxide (50z) 600 mgy N {Units Smaller than 500MW
capacity unifs)
200 mg/Nm? {far units having Ca}-mcity of
500MW and above)
Oxides of Nitrogen { NOx) - 300 mg/Nm?
Mercury (Hg) 0.03 mg/Nmd
TPPs { units) to be installed from 1¢ January, 2017**
Particulate Matter 30 g/ Nm?
Sulphur Dioxide (509) 100 mg/ N
Oxides of Nitrogen ( NOx) 100 mg/Nm?

Mercury ( He)

0.03 mg/Nm?

*TPPs (units) shall meet the limits within two years from date of publication of this netification.

*% , A . i
Includes all the TPPs {units) which have been accarded environmental clearance and are  under
construction”.

[F. No. Q-15017/40/2007-CPW)
Dr. RASH].D H_ASAN, Advisor
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Note: - The principal rules were published in the Garette of India, Exwaordinary, Parl I Section 3,

Sub-scction (i} vide number $.0. 844(E), dated the 19% November, 1986 and subsequently amendzd
vide the following notifications.— _
$.0. 433(B), dated 18" April 1987, G.S.R. 176(E) dated 22 April, 1996; G.S.R. 97(R), dated the
18" February, 2009; G.S.R. 149(E), dated the 4" March , 2009; G.S.R. 543(E), dated 22 July,
2009; G.S.R. 73%(E), dated the 9™ September. 2010; G.S.R. 80%(E}, dated, the 4% October. 2010,
GSR 215(F), dated the 15® March, 2011; GSR. 221(E}, dawed the 18% March, 2011
G.S.R. 354(E). dated the 2 May, 2011; G.S.R. 424(E), dated the 1" June, 2011; G.S.R. 446(E),
dated the 13" Jume, 2011; G.SR. 152(E), dated the 16® March, 2012; G.SR. 266(E), dated
the 30 March, 2012: and G.S.R. 27E). dated the 31" March, 2012; and G.SR. 820(E). dated
the 9% November, 2012; G.SR. 176(F), dated the 18% March, 2013; G.S.R. 535(E), dated the
7% Angust, 2013; G.S.R. 771(E), dated the 11® Decerber, 2013; G.S.R. 2(E), dated the 2™ Jaguary,
2014: G.SR. 229(E), dawed the 28" March, 2014; G.S.R. 232(E}, dated the 31" March, 2014;
G.S.R. 325(E), dated the 07" May, 2014, G.S.R. 612,(E), dated the 25" August, 2014 and lastly
arnended vide notification G.8.R. 789(E), dated 11" November, 2014
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